221 Re: Law and Order

MOTION FOR ELECTION TO TIE
ALL INDIA COUNCIL FOR
TECHNICAL EDUCATION

THE VICE-CHAIRMAN (MISS
SARO} KHAPARDE): Now, motion for
clection to the All India Council for
Technical Education, Shri $.R. Bemmai.
(Interrupiions)

SHRIMATI JAYANTHI
NATARAJAN (Tamil Nadu): He is just
outside.

PROF. VIIAY KUMAR
MALHOTRA (Delhi}: 1t is very
surprising that the Minister is standing
outside.

SHRI SATISH AGARWAL
(Rajasthan): He has been assigned the
job of seeking Laloo's resignation.

THE  VICE-CHAIRMAN  (MISS
SAROJ KHAPARDE): Motion for
clection to the All India Council for
Technical Education, Shri S.R. Bommai.

THE MINISTER OF HUMAN
RESOURCE DEVELOPMENT (SHRI
S.R. BOMMAI): 1 move:

“That in pursuance of the
provisions contained in Clause (J)
of Sub-Section (4) of Section 3,
read with Sub-Section (1) of
Section (4) of the All India Council
for Technical Education Act, 1987
(52 of 1987), this House do proceed
to elect, in such manner as the
Chairman may direct, onec mcmber
from among the Members of tiie
House, to be a member of thg All
India  Council for  Technical
Education.”

The question was put and the
motion was adopted.

ANNOUCEMENT RE: GOVERNMENT
BUSINESS FOR THE WEEK
COMMENCING 28th JULY, 1997

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY
AFFAIRS  (SHRIMATI JAYANTHI
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NATARAJAN): Madam, with your
permission, 1 rise to announce tha!
Government Business during the week
commencing Monday, the 28th July, 1997

will cansist of:

1. Consideration and passing of the
Coast Guard (Amendment) Bill,
1996

2. Discussion on  Resolution
regarding rejection of the Award
given by the Board of Arbitration
in CA Referepce No. 1 of 1991
under the JCM Scheme.

3. Considcration and passing of the
Payment of Gratuity (Amendment)
Bill, 1997.

4. Consideration and passing of the
Private  Security Guards and
Agencies (Regulation) Bill, 1994.

5. Consideration and passing of the
Export-Import Bank of India
(Amendment) Bill, 1997 as passed

by Lok Sabha.

6. Consideration and passing of
Insurance Regulatory  Authority
Bill, 1996 as passed by the Lok
Sabha.

7. Discussion on the Statulory

Resolution secking disapproval of
the: out-of-turn  allotment  of
Government Residences
{Validation) ordinance, 1997 and
consideration and passing of the
Out-of-turn allotment of
Government Residences
(Validation) Bill, 1997 as passed by
the Lok Sabha.
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